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Mr DepaQ'-8pealler. Has the hon. 
Member liven an an,wer! What Is 
the questfon! 

Dr. Gupdbara 8h11: May I know, 
Sir, how far the Government ls solnl 
to Implement, In view of the deplor
able ftnanclal status of the Madras 
State, to meet the sudden crisis tlrat 
bu developed in that most unfortu-
nate part of the countr:,! 

Slirt IUdwal: I have not been able 
to follow. What has to be lmple
meAted, Sir? There are a larse nwn
ber of 1raln shops; they have 1ot 
J;ar,e stocks. They will be supplied 
with more stock If necessary. What 
1:s It that has to be lmplem.ented? 

Dr. Gura.dhara Siva: Financial aid. 
Shrt IU4wal: How does it arise out 

of this que,tion, Sir? 
Mr. Depuu--Bpealler: To reduce the 

prices In the fair price shops. 

Sbrl IUdwal: The price• were ftxed 
two Jean JICO and there bas bel!n 
no rite In the prices and the grains 
shall be conUnued to be aupplled at 
the same price. 

Dr. Gaapd.bara Siva: It is stated 
In the Press, Sir, that the Madras 
Government pleaded Its inability to 
meet the sudden crisis. 

Sbrt IUclwaJ: I have said that the 
vain shops were functlonin1 for the 
last two years and will continue to 
tunction. If in any area more shops 
have to be opened they will ,be opened 
and what grain Is required there, will 
be supplied. 

Shrl Racbavalah: May know 
whether any foreign 1ifts In the form 
of foods etc. have been 1iven for the 
relief of the Rayalaseema famine
�tricken people and, if 10, whether they 
were properly distributed. and If not. 
why not? 

Shrl 11:ldwai: Some foreiin aid was 
received and it was properly distri
buted. But If there Is any complaint 
rtteived it will be looked Into. 

Sbrl Racbavalah: May I know 
whether the Government la aware of 
the fact that in these famine-stricken 
areas these aids are distributed 
through contractors and .that by the 
time these thln1:1s go to the hands of 
the consumers 1t takes a week? 

Sbrl Kldwal: It always takea time 
to unload the shlpa and send these 
things to the destination. and If It has 
been done within a week. then I think 
It Is not an unreasonable delay. 

IN2 

8bri B. 8. llutll7: May I know. Sl,r, 
whether the Government of Madras 
have asked for any help from the 
Central Government and, if 10, In 
what form? 

Sllrt IUdwal: The Government of 
,Madras and the Central Government 
share half and half all the moneys 
apent In relief work and the supply of 
,1rain at CO!l�"lon rates. 

Sbrt B. 8. Murth:,: My question la, 
Sir, whether, due to the failure of 
monsoons this year, any additional 
sraln has been requested by the 
Government of MadruT 

8hrl IUdwal! What Is the additional 
sraln? Whatever foodnalns the:r will 
require will be supplfed. 

Sbrt BapaTlllaJI: Ma:, I mow, Sir, 
whether it ls the policy of the Govern
ment of India to 1lve priority to the 
supply of food,ralns only to Calcutta 
and not to the people of Rayalaseema 
and the dry dlstrlcts of Guntur and 
Nellore? 

Mr. Deputy-Spealr.er: Order, order. 
It is really unfortunate. I !'Ould not 
allow the hon. Member to put any 
more questions merely because the 
hon. Member stands up .  If he Is really 
Interested In Rayalaseema, he wlll not 
rub the Government this way, but 
would give su11estlons to them how 
it ought to be done, or In �ase there 
Is any deficiency point it out to the 
hon. Minister. These are not the 
questions which I can allow. 

Sbrl B. S. Murib:,: May I know. Sir, 
whether the military will be used for 
runnin1 these gruel centres re1ardilll( 
the running of which there are many 
scandals? 

Slll'i IUdwal: Government, have 
made satisfactory arran1ements. There 
have been no complaints so far. If 
any complaint Is made, I will send 
that complaint to the Government of 
Madras .for proper redress. 

WRITTEN ANSWERS TO QUESTIONS 

RESTORATION AND CoNSTIIUCTION OP 
RAILWAY LINES IN BIHAR 

•187. Sbrl L. N. Mishra: Will the 
Minister of Railways be pleased to 
state: 

(a) the recommendations made by 
the Government of Bihar in the cur
rent year for restoration and construc
tion of new Railway lines in Blhar; 
and 

(b) the steps taken on them? 
The Partlamea&ary Seeretu,- act tbe 

Milllltff of llallwan ud 'l'lul,-t 
(Shrl Sbahaawb Khan): (a) No spec!-



1043 Written A nrwers 3 DECEMBER 1952 Writ�n An.rwer, 

fie recommendations have been made 
by tbe Government of Bihar au1i.11g 
the current year. 

(bl Does not arise. 
FOREICN LAND T&NUHE EXPERT 

• 0889. Sbrl Mobaaa Rao: Will the 
Minister of Food aad AJrieulture be 
pleased to state: 

(a) whether any foreign land tenure 
expert recently visited India; 

(b) if 10, who he la, which country 
he belon111 to, throu11h which �ency 
be�oured the country, what ls his ex
perience of land tenure in India or 
Ln other countries· and what was the 
expenditure incurred b.v the Govern
ment of Indln on his account; 

(c) what was the purpose of his 
visit; 

( d) which Darts of India he visited; 
and 

(e) whether he submitted any Re
port or made any recommendations to 
the Central Government or State Gov
ernments or any of their departments 
and if so. wliat was the nature of his 
report or recommendations? 

The Mlalmr of Food aad Agricul
ture (Sbrl Kldwal): (a) to (e). Dr. 
Kenneth H. Parsons. Professor of 

,Agricultural Economics, in the Univer
sity of Wlst'onsin. ·U.S.A .. and Mr. W. 
Ladellnsky. Agrlcuftui'al Attache t.o 

the. U. S. Embassy nt Tokyo recently 
visited India on a short study tour 
under the auspices of the T.C.A. with 
the object of studyln11 the land tenure 
problems In this country. The Govern
ment of India have not incurred any 
expenditure on their al'count. Dr. 
Parsons is an expert on land tenure 
problems and was one of the organi
sers of the World Land Tenure Con

. ference held in the U.S.A. in October·. 
l 951. Mr. Ladejinsky has made n 
soeclal study of anarlan problems In 
the countries of the Far East e .Q., 
Phlllioines, China. Korea. etc .. and was 
actively connected with land reforms 
measures in Japan. Dr. Parsons 
visited Uttar Pradesh. P.E.P.S.U .. 
Bombay and Madras anrl has submit
ted a report to the Ministry of Food 
and A11Ticulture and the Planning Com
mission. A summary of his renort Is 
nlaced on the T11ble of the House. 
[Ste Appendix V, annexure No. 25.1 

Information about Mr. Ladejlnsky's 
l'eports will be placed on the Table of 
the House In due rourse. 

SHELLAf 
•SH. Shrl Jaaal: (a) Will the Mln

l•ter of Food ucl A,rleultare be pleas
ed to 1tate wllat are the current rates 
of shellac! 
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(b) What were the rates in the cor
responding period last year? 

(c) Is It a fact that the shellac mar
ket has been adversely affected by the 
activities of speculators'/ 

(d) Is it also a fact that on account 
of the shellac market having been ad,, 
versely affected, cultivators and pro
ducers have suffered heavy loss? 

(e) Have the shellac producers made 
any representation to the Government 
of India about thi�? 

(J) If so. what are the ftndlnrs of 
Government and what steps have so 
far been taken In the matter? 

Tile MJaJs&er ol FOOd aad ,urieal
ture (Sb.rt KJdwal): (a) The avera,e 
monthly price of T. N. Shellac at Cal
cutta during October. 1952 was Rs. 71 
per maund. 

(b) Rs. 159 per mound. 
(c) Yes. 
(d) Yes. 
(e) Yes. 
(() The matter is under consldera

tloQ. in consultation with the Ministry 
of Commerce and Industry and the 
Indian Lac Cess Committee. 

IMPORT or FOODCRAINS 
•891. Sbrt Ba1akrtabaaa: Will the 

Minister of Food aad A&ricaltare be 
pleased to state: 

(a) whether a cut In the imports of 
foodgralns has been made In the year 
1952; and 

(b) if so, what are the rea1ona for 
the cut? 

Tile Mlalater of Food aDd AcrleuJ
lure (Sbrl Kldwal): (a) Yes, Sir. 
· (b) The reason for the cut 11 an 
ove,rall satisfactory food position In 
the Country. 

RAILWAY ADVISORY COMMITTD:S 

•m. Sbrl K.rlabaa Cbudra: Will 
the Minister of RaU1n7a be pleased 
to state: 

(a) whether there is any proposal 
to appoint Railway Advisory Com
mittees in every region and to appoint 
Members of Parliament thereon; 

(b) whether Local Advisory Com
mittees exist at Dresent in which 
Members of State Lerlslature are re
presented; and 

(c) whether Members of Parliament 
are permitted to Inspect Railway 
workshops, Railway station• and 
other R.anw,y Institutions? 




